
IN THE CENTRAL AD!1INISTRATIVE TRIBUNAL, JAIP'JR BEI.CH 

JAIPUR: •. 

0 .A. No.1 009/92 Dt. of order: 7.10.93 

All India Non SC,ISI' Raihvay : Applicant 
Employees Association. 

Vs. 

Union o£ India & Anr. : Responjents 

ftl-
----\ 

Hr .M3.nish Bhandari Counsel for res ~Jon:lents 

Hon'ble 1·1r.Justice D.L.iY~hta, Vice Chairm:in 

Hon' ble Ivlr.P.?.Srivastava, .rv'ember(Adm.). 

PER HON' BLE l'R.JUS-TICE D.L.fv1EHTA, VICE CHAIRHA.N. 

The learned counsel for the respondents s~b~its 

that this case is sqr..1arely covered by the judgment of ... 
~~ 

this Bench in All India Shoshit Karmchari Sangh Vs. 

Union of India & Ors. O.A.No.357/93 decided on 21st 

Sept. 1993. In the light of the submissions made, 

we direct as under: 

2. In case the quota has been exceeded and promo-

tions have been given in excess of the quota then the 

persons so appointed or pr~moted shall not be reverted 

and these appointees/promotees shall be adjusted 

against future vacancies. Ho\-Jever, we \•7ould like to 

make it clear that the respondents will have to (ieter­

mine the actual position of promotions and appointments 

so given and should not include the. promotions given on 

merit under the general quota ·in -the reserved scheme 

and they should ibe treated as promotions or aopoint-

ments given in general quota. The respondents are 

further directed that the orders of the Court are 

complied \·Jith, vHthin 3 .months from receipt of a copy 

of this order. 'rhe o.A. stands disposed of accordingly. 

parties ar their ovm costs. 
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